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to claiming snhanced ﬁensionary benafits in terms

of thse rccodqendations of the Fourth Pay Commission

duly accepted by the Government of India.

2. The contsntion of the Lesarned Counssl of
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"“1imits ‘for exerciseof option have been
prescribed on the basis of the dscision
‘taken atthe: highest level.: :It is, there=
fore, imperdtive that the option orders are
“implemented  most. strictly;.and requests
for extension of daputation beyond the pres-

turned down by the adminlstrative Ministries.™
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service from a retrospective date were meaningless,
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The option/did not constitute a complete and opera-

_tive termination of the link uith the railuays in the
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